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CENTRTJ4 .DMINISTRTT17E TRIBUN1L, GUWH7kTI BFNCH. 

Original Application No. 22 of 2004. 

Date of Order : This, the 15th Day of September, 2fl04. 

THE HON'BLE SHRI K. V. PRHLDN, ADMTNTPTRATTVPMFMBFR. 

Sri Humeswar Kurmi 

Sri Nitul Saikia 

Sri Krishna Kanta Das 
(applicants serving in the office 
of the Inspector General 
Frontier Headquarter 
S.S.B., Tezpur.) 

Sri Binu Mathews 

Sri Th.Subash Chandra Singh 

:6 Sri Sundeep kuma 

(applicants serving in the office 
• of the Deputy Inspector General 
• Training Centre, Special Service Bureau 
Salanibari, Tezpur.. 	 . . . . ppiicants. 

By dvocates Mr.J.Sarma & Mr. S.M.Baruah. 

- Versus - 

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Home Affairs 
North Block, New Delhi. 

Union of India 
Represented by its Secretary 
Ministry of Health & Family Welfare 
New Delhi. 

The DirectOr General of Security 
Block-V(East), R.K.Puram 
New Delhi-hO 06. 

The Director 
S.S.B, Directorate, R.K.Puram 
New Delhi. 

The Deputy Inspector General 

, 	
Training. Centre, S.S.B. 
Salanibari, Tezpur. 

The Divisional Organization 
S.S.B., North Assam Division 

Tezpur. 

Contd./? 
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7. Chief Medical Officer 
North Assam Division 
S.S.B., 	Tezpur. 	 . 	. 	 . 	 . 	 . 	 Respondents. 

I I  Mr.A.Deb Roy, 	Sr.C.G..C. 

0 R D F R (0RL) 

I I  H 	K .V. PRAHLADAN, MEMBER( 	): 

II  

The applicants are working 	in the special service 

Bureau (s.s.B. 	in short), 	Salanibari 	, Tezpur as Group 	'C' 

and 	'D' 	(Non 	Ministerial), 	Pare-medical 	employees. 	This 

I I  application has been filed against the denial of patient 

H care 	allowance 	which 	is 	being 	paid 	to 	Para-medical 

H staff 	in 	hospital 	under 	Central 	Govt. 	Health 	Echeme 
w.e..f.1.12.1987 

(C.GF.H.s. 	in 	short) L and 	other 	Central 	Police 

Organisations 	
like 	I.T.B.P., 	B.S.F. 	and 	C.R.P.F. 

w.e.f.8.9.2000. 	The petitioners claim that their services 

I I 	 H are similar to that 	of B.S.F., 	C.R.P.F. 	and 	T.T.B.P. 	and 

II  

hence they are eligible for patient care allowance. 

The 	respondents, 	in 	their 	written 	statement, 

stated that the Ministry of Home affairs is in the process 

of taking a decision in granting patient care allowance to 

the Para-medical staff in S.S.B. and hence they should be 

given enough time to take a decision in the matter. 

H I 	have 	heard Mr.J.Sarma, 	learned 	counsel 	for 	the 

Li applicants and also Mr..Deb Roy, 	learned 	Sr.C.G..C. 	for 

the respondents. 
Ii 

On 	perusal 	of 	the 	pleadings 	and 	considering 	the 

facts and circumstances of the case, 	I am of the opinion 

H that 	S.S.B. 	is 	also a 	Central 	Police 	Organisation 	under 

Contc3./3 



/ 	 :3: 

Ministry of Home Affairs like T.T.B.P., B..F. and 

C.R.P.F. having more or less the same working conditions. 

Therefore, Ministry of Home Affairs will take a decision 

on ,the payment of patient care allowance to the 

Para-medical staff of S..!B. within a period of six months 

from the date of receipt of this order. 

The O.A. is, therefore, disposed of with the above 

directions. No order as to costs. 

K.V.PRAPLADAN 
ADMINTcZTRATTc7F MFMBER 

bb 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 
O.A. NO. 22/2004 

Sri Humeswar Kurmi & Others 

-vs- 

Union of India & others 

SYNOPSIS 

Applicants are working in the special service bureau, Salanibari, Tezpur at Group 'C' 

and D' (non ministrial) paramedical employees. 

In the year 1983 Govt. of India had issued a office memorandum wherein grant of 

patient care allowance to Group 'C' and 'D' (non ministerial) Hospital employees 

working in the Central Government Hospital under Central Govt. Health Scheme 

have been provided. Subsequent to issue of the said circular Hospital employees of 

Group 'C' and 'D' category of various Central Govt. Hospital I Dispensary are drawing 

the Hospital Patient care allowance I Patient care allowance. 

• BLJIt the applicants are still deprived of getting the Patient Care allowance though they 

are also group 'C' and 'D' (non ministerial) Paramedical Central Govt. employees as 

S.SB. Directorate has also functioning under the Ministry of Home Affairs, Govt. of 

India 

Being aggrieved the applicants field the present application before this Hon'ble 

Tribunal with a prayer for granting Patient Care allowance with effect from their date 

of, joining in the S.S.B. 

I 
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IN THE CENTRAL AD4AT!W TRIBUNAL 

GTJWAHATI HENCH 

GUWAHATI 

0 

O.A. NO. Z- /2004 

Sri Humeswar Kurmi S Others 

.Applicants 

ii 

 

 

Union of India 5 Others 

• .Respondents 

I NDEX 

PARTICULARS 	 PAGE NO. 

Application 	 I to 14 

Verification 15 

Annexure-A  
(Circular issued by 	the 
Ministry of Home Affairs) 

Annexure-B 

(Representation filed before 
the S.S.E.Authority by 	the 
Applicants). 

Annexure-C 

(Judgement dated 17/1/96 passed 
in O.A.No. 	1245/94 by 	the 
Hyderabad Bench, 	C.A.T. 

Annexure-D 

(Circular dated 25/1/88 	issued 
by the Ministry of Health & 
Family Welfare). 

Annexure-E 
(Memo dated 28/3/2003 issued by 
S.S.B.Head Quarter). 
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IN THE CENTPJL ADMINISTPJTIVE TRIBUNAL:GUWAHATI BENCH 	 I 
GUWHATI 	 '4 

(An application under Section 19 of the Adrninistrative 

TriDunal Act, 1965) 

0A. No. 	 of 2000 

i Sri Humeswar Kurmi 

Sri Nitul Saikia 

Sri Krishna Kanta .Das 

(applicants serving in the 

office of the inspector 

General, frontier Headquarter 

55.5., Tezpur) 

Sri Binu M.Mathews 

Sri Th.Subash Chanidr 

Sri. Sundeep Kuma 

(Applicants serving 

office 	of 	the 

Inspector General, 

Centre 	Special 

Bureau, Salanibari, 

T e zpu r 

. Singh 

in the 

Deputy 

Training 

Sc rvi Ce 

- Applicants 

- VERSUS - 	 - 

1. !inionof India 
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Represent-ed by the Secretary 

to the Govt.of Ifltha, 

Ministry of Home Affairs, 

North Blork, New Delhi. 

2 Irnion of India 

Represented 	by 	its 

Secretary,Ministry, 	of Health 

& Family Welfare, New Delhi 

3. The 	Director 	General 	of 

Security, Bloc)-V(East)R K. 

Purani, New Delhi-110066 

4 The Director 

5.5.6. 	Directorate, 	R.K. 

Puram, New Delhi 

The Deputy Inspector General, 

Training 	Centre, 	556, 

Salanibari, Tezpur 

The Divisional Organization 

S.S.B.North Assam Division, 

Tez pu r 

Do 
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1 5 

7. Chief Medical Officer 

North 	Assam 	Division, 

S.S.B.Tezpur 

- Respondents 

1. PARTICULARS OF THE ORDER AGAINST WfICH THE APPLIcATION (3 

I S MOVED : 

Illegal and arbitrary action on the part of the 

respondents whereby the applicants are not allowed to 

draw Hospital Patient Care Allowance/Patient Care 

Allowance thouqh the said allowance is admissible to 

t h e other, similarly situated Central Government 

Employees. 

2.3URISDICTION OF THE TRIBUNAL 

The applicants declare that the subject mater upon 

which their crievance is based on and against which 

they seek redressal is well within the jurisdiction of 

this Hon'ble Court. 

s. LIMITATION 

The applicants further declare that the present 

applicion has been preferred by the applicants under 

Section 21 of the Administrative Tribunal Act., 1985. 

S 

II 

/ 
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114 

4 FACTS OF THE CASE : 

i) 	That the present applicants are working in the 

Spedial Service 	Bureau 	(for brevity, 	hereinafter 

referred to as Salanibari, Tezpur as Group C' 

and 'D' (Non Miriisterial) Para-medical eraployees All 

the applicants are serving in the Unit 

Hospitals/dispensaries attached to frontier' Head 

Quart:er, S.S.B. as well as to the Training Centre, 

S.S.B.Salanibari, Tezpur in different cateqories/ 

desig nation 

Details of service part-iculars of 

the applicant.s are 

TIE 
	
IP2 C. 

S 

ii 	That the applicants have a common grievance 

and interest in the matter in question and as such they 

are filing a common and single application for resorting 

to their common grievance Further, the relief sought 

for and, if so granted, to them, that will be equallj 

applicable to all the applicants because all of them are 

similarly situated/placed Hence, to avoid a 

multiplirit-y of litiaations, the instant application has 

been preferred by the applicants herein The applicants 

crave leave of this Hon'ble Court/Tribunal to allow them 

to file a ccmmncn and single applicatic:n as provided in 
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Rule 	4(5) (a) 	of 	the 	Central 	Administrative 

Tribuhal(Procedure)ules,. 1987. 

That before averting to the det.ails of the 

case, it is worthwhile to mention here certain facts for 

the convenience of this Hcn'ble Tribunal, Prior to the 

year 2002, the S.S.B. directorate was operated under the 

Cabinet Secretary to the Government of India. But from 

the year 2002, the S.S.B. directorate is functioning 

under the Ministry of Home Affairs, Govt.of India. 

That •in the year 1953 the Govt.of India had 

issued a Office Memorandum wherein, grant of patient 

care allowance to Group C' and 'D' (non ministerial) 

Hospital employees working in the Central Government 

Hospital under Central Govt. Health Scheme have been 

provided. The Office Memorandum contains details of 

terms and conditions requisites for entitlement of 

Hospital Patient Care allowance/Patient Care allowance 

to a riroup 'C' and 'D' (Non-ministerial )  Hospital 

employee. 

That subsequent to issue of the said Office 

Memorandum, Hospital 	employees of 	group 	'C' 	and D' 

category 	of various 	Central Government 	Hospitalsf 

Dispensaries are 	drawing 	the Hospital 	patient Care 

alLDwance!Patient 	Care 	allowance. 	5ome 	of the 

' 
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I 
departments of 	Govt. 	of 	India 	which 	are granting 

Hospital Patient 	Care 	allowance/Patient Care allowance 

to 	their group 	C' 	and 	'D' 	employees worng in 	their 

Hospitals are 	Border Security Force, 	Central Industrial 

Security ,  Force, 	Indo 	Tibetan 	Border 	Police, Central 

Industrial Security Force, Assam Rifles etc. 

a. photocopy 	of the letter No. 

27012/4/ 	2000- PF-IV in 	respect 

of granting of Hospital Patient 

C a r e Allowance to Hospital 

employees of different 

department-s of Govt. of India 

is annexed herewith and mark-ed 

as ANNEXURE-4 

vi 	That 	Hospital Patient Care Allowance' is 

admissible to employees of Group 'C' arid 'D category 

attached to a Central Gove rnment Hospital/Dispensary for 

the reasons of seriousness and risk- factors bf the duty, 

they 	are preferring. 	There is 	likely a 	great 

apprehension of deterioration of health of the concerned 

employee due to transmission/contagion of a disease and 

other risky factors considering all these material, 

points in hand, the Central Government (Ministry of Home 

Affairs) has floated the process of granting of Hospital 
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Patient Care Allowance/Patient fare Allowance toteh 

I eliqible employees. 

 That 	as 	narrated 	in 	the 	paragraphs 	at 	the 

outset of this application, 	in the year 2002, 	the S.S.B. 

Directorate has 	also 	begun 	to 	function 	under 	the 

Ministry of Home Affairs. 	By virtue of this development, 

as 	a matter 	of fact., 	the 	Group 	'C' 	and 	'D' 	categorized 

Hospital employees of the S.B. 	Directorate, workinq in 

S.S.B. 	Frontier Head 	Quarter 	Salanibari 	and 	in 	the 

Training Centre 	Salanibari 	are 	also 	entitled 	to 	the 

'Hospital Patient. 	Care 	Allowance' /Patierit 	Care 

Allowance. Further, 	similarly 	situated 	employees 	of 

different departments 	of 	Central 	Government 	have 	been 

granted 	'Hospital Patient 	Care 	Allowance' /Patient 	Care 

Allowance. However the applicants have been deprived off 

from 	the same 	in spite 	of 	they are 	similarly situated 

persons entitled 	to 	the 	Hospital 	Patient 	Care 

Allowance/Patient Care Allowance 

That 	the 	applicants 	had 	made 

representation through proper channel before the 

competent Authority(Respondent No 2) stating inter-alia 

that as per the Memorandums i.ssued by the Govt. of India 

reqardinq 	entitlement 	of 	'Hospital 	Patient Care 

Allowance'fPatient Care Allowance, the applicants are 

(J 



ospital 	Patient 	Care eliqibie 	for 	qrant 	of 	'H  

Allowanca'/Patieflt Care Allowance. 

P1otocopies of t.he representations 

made by the applicants are' stated 

in the aforesaid Paragraphs are 

annexed herewith and mar3ed as 

ANNEXURE- 

ix 	That e'ven after preferring the aforementioned 

representations the al::plicants have not received any 

response from the concerned authority (Respondent No.2) 

regarding granting of 'Hospital Patient Care 

allowance' /Patient Care Allowance. Though the applicants 

are fully eligible for 'Hospital Patient Care 

Allowance', the authorities action in this regard is 

wholly unjustified, arbitrary, discriminatory and 

illegal in nature. 

x) 	That the Hon' ble Apex Court had already 

pronounced Judgment to the effect that when a particu1a 

benefit is granted to the employees of one department of 

Government of India, the same can not be denied to other 

similarly placed employees of the other depart-ment. 

Further, the Hon'ble Apex Cc'urt observed that 'Equality 

is the first principle of lustice'. In the instant case 

also, the benefit of granting 'Hospital Patient Care 

(I 

\ 	 ] 
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Allowance' /Patient Care Allowance is allowed to the 

similarly situated employees, employed in vs.rious 

Central Govt. Departments s u c h as BS.F; CR.PF: 

CIS.F; Assam rifles etc. But the employees of the 

are deprived of the same benefit in violation of • 

the Hon'ble Apex court as well as Article 14 & 16 of the 

Constitution of India. 

xi) 	That the Hon'ble Certral Administrative 

Tribunai Hyderabad Bench 1  in OA.No.1248/94 had passed 

a Judgement to the effect that the Hospital Patient 

Care Allowance'/Patient Care Allowance is applicable to 

all the employees of the Central GQvt attached to 

Hospital/Dispensaries under Central Govt Health Schemes 

In the aforesaid Original application No.1245/94, the 

applicants are workinc in C.RP.F. in the instant case 

also, the applicants are workinq in SB., alanibari, 

Tezpur being similarly placed persons' at per with 

employees of C.P..P.F. or other Central Govt.Departments. 

A photocopy of the aforesaid 

Judcmerit dated 17.1.96• passed 

in O.A. 1245/94 is annexed. 

herewith 	and 	marked 	as 

ANNEXEJRE-, 
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That the applicant-s most respectfully subniits 

before this Honfble Court that they have bonafide 

claim/right over the entitlement of 'Hospital Patient 

Care Allowance'/Patient Care Allowaribe and waiting for 

disposal of their respective representations by allowing 

them to draw tI-[ospital patient Care Allowance' at the 

same revised rate as are allowed to the similarly. 

situated persons of the various Central Government 

Departments. 	 - 

That the Ministry of Health & Family Welfare, 

Goverhnient 	of 	India 	vide 	its 	letter NoZ.280i5/60/87-4 

dated 251.19 	had specifically mentioned the fact that 

the 	-Hospital 	patient 	Care Allowance'/Patient 	Care 

Allowance 13 admissible to Group &C? 	and 	'Group D' 	Non- 

Ministerial) Hospital 	employees working 	in 	Central 

Government 	Hospitals. 	In 	the instant 	case 	alsoteh 

applicants 	are 	working 	in 	the S.S.B. 	unit 	Hospital, 

Salaniari, 	Tezpur 	and 	being a 	Central 	Government 

Hospital under Ministry of Home. Affairs, 	they are 	also 

entitled 	for 	grant 	of. 	Hospital 	Patient 	Care 

Allowance/Patient Care Allowance. 

Photocopy of the aforesaid 

letter NoZ. 28`015/60/87-4 dtd. 

• 	 25-01-168 is annexed herewith 

and marked as ANNEXURE-D. 

if 

I 

S 
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4' 
I,  

I 
xiv) 	That Directorate General, special Service 

Bureau, New teihi under the Ministry of 1-Tome Affairs, 

Govt.of India issued a Memorandum vide 

Nol/SSB/MD/2001(4)MC/359-408 dated 28.3.2003 wherein 

the Grant of Hospital Patient Care Allowance/Patient 

Care Aliownce to the para Medical staff in S.S.B. (group 

'C' and '0' Hospital /eraployees) are specificl1y 

mentioned. In the liqht of the aforesaid Memorandum 

also, the applicants are eligible for grant of Hospital 

patient Care Allowance/patient Care Allowance. 

A photocopy of the Memorandum 

No. 1/SSB/MEDf 2001 (4)HC/359 	408 

dtd.28.3200:3 	is 	annexed 

herewith 	and 	marked 	as 

ANNEXURE-- 

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

I) For that 	the 	actioh on the 	part 	of the 

authority/respondent in denying the Hospital Patient 

Care Allowance/Patient Care Allowance to the 

applicants is wholly illegal, arbitrary, unlustified 

and discriminatory in nature and as such the instant 

case is a fit case wherein this Hon'ble Tribunal will 
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exercise its jurisdiction and ant relief to the 

applicants. 

II) For that the applicants have been deprived of from 

the benefit of 'Hospit.al Patient Care 

Allowance' /patient Care Allowance although they are 

similarly situated persons with of those of the 

C.R.P.F.; B.SF.;C.I.S.F., etc wo have been granted 

the benefit of Hospital Pat.ent Care allowance/Pat.ient 

Care allowance as per Order of this Honbie Central 

Administrative Tribunal and as such the action of the 

authoritiesRespcndent is bad in law and is liable to 

be set aside. 

/ 

III)For that since the similarly situated persons of the 

C.R.P.F.; C.I.S.F.; B.S.F. etc. have been granted 

Hospital patient Care allowance/Patient Care 

Allowance, the- applicants are also entitled to the 

Hospital Patient, C a r e Allowance/Patient Care 

allowance and since the same has not been granted to 

them, the applicants have been discriminated 

resulting in violation of Articles 14 & 16 of the 

Constitution of India. 

S 

S. 
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DETAILj OF REMEDIES EXHAUSTED 

The 	applicants 	had 	already 	submitted 

representations which were duly forwarded to the 

competent authority but nothing tangible has been done 

so far. 

MATTER NOT PREVIOUSLy FILED OR PENDING WITH ANY OTHER 

COURTS: 

The applicants further declare that they have not 

previously filed any application, writ-petitior or 

suit regarding the matter in respect of which this 

application has been preferred, before any Court or 

any other authority or any other bench of the Tribunal 

nor any such application, Writ Petition or suit is 

pending before any of them. 

RELIEF SOTJGI-fl' 

It 	is, 	therefore, 	most 

respectfully prayed that Your 

Lordships would be graciously 

pleased to admi.t this applicaticn 

call for the records of the case, 

ask the respondents as to why the 

applicants should not be granted 

the benefit of patient care 

allowance with effect from their 

I 

0 
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2, 

respective 	date of 	ioininq 	in 

service as 	has been 	aranted 	to 

others rJ % 	are similarly situated 

persons 	and 	after perusing 	the 

cause or causes ShOWfl T 	if any and 

after 	hearin 	the 	parties 	direct 

the respondents to pay the patient 

care 	allowances to 	the 	app1icant 

with 	effect 	from 	their 	respective 

date 	of 	joining in 	the 	5SB 	or 

may 	pass 	such further 	or 	o t h e r 

order 	or 	orders as Your Lordships 

may deem fit and proper.  

And for this art of kindness Your applicants as in duty 

bound shall ever prays 

9JNTERIM ORDER,IF ANY r PRAYED FOR 

NIL 

10 

11.PARTICULAP.S OF THE BANK DRAFT/POSTAL ORDER IN RESPECT 

OF THE APPLICATION FILED 

ND j  

J cttCcLL 	2 
12 LIST OF ENCLOSURES 

As stated in the Index 

- Verification 
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VERIFICATIC)N. 

I ! Srl Humeswr (urmi, son of Late Phaguna huimi, aged 

about 39 yers, working as Pharmacist in the Frontier 

1 Head Q'jrter, Salanibari, Tezpur, do hereby 
solemnly affirm and state that I am one of the 

-applicants in the accompanying petition and the contents 

of paragraphs i3 J1,ufu fV,  Yf, Vii,  1A x x I • 
'1 of the said application including those made in this 

verification are true to the best of my knowledge and 

j ,  belief and those made in paraqraphs 	VU, (IU A 1) 

• 	beinq matters of record are true to my 

I information derived 	therefrom which I believe to be 

true and rest are 	humble submissions before this 

.Hori'ble tribunal. I being one of the applicants have 

been authorized by other applicants to sign this 

verificatjon on behalf of them. 

And I sign this verification on this the 	th day 

,2004 at Guwahati. 



4 

At 

N 

2/4 /0 00 Pp', V 
(ov O!Hflei1t of !ndia 

Miii irv cf Horr'ie tl'fnir 

North Block, !cw Delhi, 

To. 
	 .Da.tcI, the 8th  ept.err er 200() 

4 	 . 

The DircctOrsGeneaI 	.. 

1 	Boidei Secunty 	C1O Complr, New Dclhi 
2. 	Ccii tral Reserve PIice I'orce, OCO Complex, Nw Dcliii 
3 	Indo-Tihelan Bczdei PoIce, COO Comrlex, New Delhi 

Central I ndu.strii ecurity 	COO Compk, i1:w Delhi. 
Assam Rifles, Shillong, 

6. 	The: Dirctir, t1 ation at Police Icad ciii, FIyderabad 

Snbjct Guint of Pntient . no Allowince/lIospitl Patient Catc 
Allow in 	to Ho H. kterial OToup C & D Civifln Employe:s 
of BS F, C F 	Vi'15P, CIS F, Asa.rii Rifles ai ii d National Police 
Academy, hycoraoad'empioyed in Dispen sarie./Hospitak. 

Sir 	• 	• 	• 	. 	.. 

I 	h&Ir1 b conve the sanction of the Piesiden t to 
the Giant ci Pittiit Cdi( dllO"flhit( /hopital f'd1ltit (aU 1llOWd lice, 
to the Nnn Mm i tei ial 3icu p & U ivili4n Employees of BS F, CRPF, 
ITBP, CI F, Asam Rifles and Nationl PoIic Acide;my, Hyd erabad 
mp!oyeri in tIle DlpF nat ies/Ho1'itk, at thn nne i a t es us has 

b.eeh 9 1 vell to employees siiilarly placed in:the CGHS dispensarles or 
Con U at Oo v ci n m n t IL - pi I ak in I cIh i/on ktde Delli i on the snniE 
tet ms and conditions Th i v: ill tat e e!icl ho in th date ol iss u € of 
these oidis. 

2 	This is su hjF' t tc' the condition tlia I. n 	night CILO Y  
al!owjiceor risk allowance, if s.nctionec1 by the Ccc hal Oov em ment 

10 d 	iib10 to fhr:ep 16 y •  

Tnc e penditui 	inolvd "iil be itic t unt L 1  th e hidQ€t 
rantof the concerned oraiii lion, 



- 

• / 
• 0 

• 	 •• 	
' This 	iue 	with 	the 	approai 	cf 	'.inisfty 	of 	iinance,' • 	

Departmn t of 	QndiW re  vide IL' No./ 	I'/2C'i:) 	:d 7.92000 
• 	

. 	 nnd with 
Minihy 

th(.! ('01 	.'neice oIthe 	It er'aftH 	!'ii 	i.iai 	I)i' I:ion 	of th is 
vidc thii 	Dy  

Yours faith fully 
' Sd/ • 

• 

• 
'• 	(Rakeh IKOupta.) 

• 	 • 
• 

•• 	 • 	Dithctor (Polic 	inance) 
0 	 / 	 • N 	 • 

• 	 L.opy to:- 

1, Pay & Accounts Officer, BS I/CRPF/ITBpI C 	F/Assam Rifles 
n d N PA, Hyderala ('L 

2. • 	PAC) MNA 	N'w Deli j: 	• 	 ., 	 . 

• 	 3 
14 

: 	

i 	iiid(E;Jv brnchFw,r,t, ID.No.358/E!V/ 
• • O00 J'ed i,9.20C9 	• 	 • 	

0 

Miii 	Ii 	! 	Hlth 	f' 	fly 	l3IF 	(II 	III 	brn 	hJ 	Ntrniiri 
• 	 • 

/ 
• 	F3l;a'n 	N'w 	Dcihj, •• 	. 	

• 	5. JJD (i'',uic.eM 	MHA, N ,• 	 , 	 . • 
• 	 •• 	 o, P1.1/jil/(V/ 	Dsl 	MI-IA 	iw 	"lhi 

• •_, 
• 	 '. 	 /. 

•,•• 	 r• , , 	 • 	 . 	 . 	
0 	 • 

uaii 	!'H, 	 . 	 .. 	
0 	 • 	 0 	-. 
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TO 

The D1jjc 	Qrgtur. 

.49.• 

£lGak fLAd ORCICoad hGt.With a aPpici atiom cal  xr1 ic èraflt of lZpi tc,1 p4 ati€it cdre 	° 	 tLant caL1 owce/ e of (r 	w N d "D" 
tI 	v. 	

G 
i 	.TeuE for j 	rtd 31 eru1 *d urther 	 ati et 	p1eise 

qs, As  Utatod  

IOUZI fith.th1' 

V 

WV 

Faf 
cuXiF 

iVi zv1,_ 
R 
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To 

The Director, 
Dir.ctcrat.. .'.neral of .curity, 
Office of the 	 ctore SQ 

ast hock ...V.L.v.l..5,&.K.Puram. 
Iew Delhi ...110066. 

( Through groper Channel ) 

ub 1-. 	 arn 	ktDital oatient care at 1 QWaflg4j 

Li 

I the undersigned have the hiour to state the following 
few lines for favoyr of your kind caid.raticn and necessary 
acticrk please. 

1. 	That sir, Unit 14.1 ocm,Div kh,IlA 1)jvjsi,Tezpur 
where patients of different .ilmsnts/di$eases are being attended 
by me under the sup.rvisi'i of Medical Officers and in the 
field works during medical civic action which involves transm 
jsaicg of the disease and risk to my health0 	 -• 

2 0 	That sir, the staffs those who are working in C.nral 
iovernmsnt Mospitall are .ntitl.d fcW Mospital patient care 
allowance vide the revised order MO. Z • 2 	. i 
da ted 02..01..1 999 of Ministry of Meal th and fraxnii y Vel fare e  U ovt. 
of India,ccpy .ncl osed her.with for yout kind p.rusal Pleass. 

3o 	That sir, the supreme court of India has also given 
the verdict that Mó'uality is the first principl, of Juaticc 
when a particular benefit is granted to .mployees of one depa-
rtuent of the âovsrnment of India the same cannot be denied to 
other similarly p1 aced employees of other department mder the 
same 'ov.rnment as the staffs of Central èOvsrnment L4ospital s 
are getting the paM.nt cars allowance so the Same facility may 
also be granted to me on the basis of .uslity as I am also 
worftng in Central Uovernment kLospital(h) .Copy enclosed here.. 
with for your kind peraal please. 

It is therefore r.questhd,ospital patient care allowance 
may kindly bernted to me, a5  p.r .missible revised rates like 
the other staffs working in Central 4overnment hospitalS please. 

Pct the act of your kindness I shall ever remain grate-
ful to you sir. 

Place s..Djy.klaR, MA Divisicn 
Te wur, 

Dateds.. 	(117 

Yours faithfully, 

çNT-A1KIA 	, 

LAB.TE UHIN 1C I 3 

NC, .i ii 	%rii D .L v I I 
T L Li. 



LC.4V53//2QQ2/_U ' H 	 Ccv3rmmt of Ini1i 

0/0 the Diviiaia1 Organiser, 
Divjj°Tczpui 

Dat Teuc tt 	u/2001:3 

To 

viona1 Qrgn.t3r 4  
D,Kcth Asem Dii 
- 

tLn' 	Cj Oze lrefth a $o11aatoty 
picttc ru inq Qrmt oC p !oapitA1 .tent cazA11owarzc/ 

Ptjnt c.ro '1Uøwce of roi !C M 
• 	 of iaicnal 

Aajt D14aji 	ap for ytr kind 
£thrnecessary atjc &t your utd p1o2ao. 

vo 
\. 

Yo 	tv3' 

	

CF iICJ CI'SXC 	. 

01 
A~y

itUt. 	)4t i2VLi1Oi' 

I 
/ 



To 

The ijxoctor, 
D jtto '- ar Y of ac tEitj, 
Qgijce ad the  
'et £fl.J4..VL vei5, £ •k,W urii 
NOW elkd -.lQQ66. 

'hel 

•J*3i kBj 	cflt0t HmLtO 	.2L 
All owaWebatiant cso! 

Z tile zd 3igfl*1 havo the hoLr to Dtata the  
LoU ednç thw Une f Leur of ox 1ix caisidoratiai 
asxi 	ary tiui plsi,Js. 
1 0 	ht 3ir, Lhit z4 '40iV 	)jvjs,tci 

tin,ti of dlizarmt 
are being &'-Awded by me uWarthe ecrvsLa of 
I4odicel Officers Md im the field wmft dudxj mic3 
civic actiai ithich jnvclwa trenetsajai cf the disease 
and Z?LL)' to iy baalth. 
2 	That aix* ,Ula staffs thG3 iho uO iic.jnj in 
Gmtxul Uavumiamit iimpital ace Ontitlec., for 13pitc,. 

'Pz%tiust czxa allow=e vj/i the rvj& order 1o.2.2115/ 
/93,(E dated 020044999 of mie' 

- j•r 	 covt Of lneliag cq3y ic1c,3 haj.mjith io 
YLr 	J3?U8.l 

3 1 	That â  ix. th s%prom cott ot Iia h3 
çL,n wzict tht. qu,l.tty is the LL=t pr 	of 

te.& wivm a particul ar benefit is 	to e- 
ctzv'nt of th ovuxiw=t of india V1 1n.  

e rnt4xi to other e1iily p1c. 
ass of tt 	iep..rtt 2Wr the finpao - nt, as 
the 	of Cen 	GGtLLrzAt 	 C getting 
the 	4t cCe a,Uonc': 3' the scøa Lciity  may 
5ThO 	 nic Cu 

 
A. bsi o 	a 1 n 

also .in9 in er 
e1i 	)ziU fcr 	kt'e pQru&. pee. 

It is trefo 	 tLi V4tiGnt cac 
u.:w4aa&y 	ni! 	). - ut 	..0 4 - 	 ibL 

j?osri3 	rtoc 1.L 	''t 	 tJ u c'ri - iij £ 
c(int, b!t& 

io,Qr the art. of your  
,ar,ateful to you Cr. 

\Ok 

/ 	 ) 



Q/ the Jivisicnai 
ivif 

hip 

A 

T  

ir  

ini cr1c&. 	et 
IWO 	p4tj 	cazj :.i'owIflce o (ro !C' 

vt,Te 	or u.r ki d furt:r c 	 tjn at yrir _ piose0 

ci*  

(aux £ALtL1UU y 

4LUV MWXCjL OLk'C 
A. D1 (A'y 
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To 
The Director, 
Directorate Gener.  of 8.curity, 
Office od the Djrector. 

• 	 1ast DckVe5.&.IUtWn 
•ij/ 	 NeDej.00G6. 

/1 	 (Through Prer herrn&) 

Ub$. 	 _grwt Of. I1049it4ati.t 

tloime. 

I tie undersigned have t htor to 3tte the 
following fw lines for favour of your kind consideraUcll 
and nec sary actim please. •. 
3. 	That sire , %iit )11 &oDiv $NA Divigicti,. 
Tur 	re 1 ti&its o ditai/diaOe$G8 
are being attended by me vader the uervisii of 
Idi a. (. fficeti id in t field 	durJ.nc rcclicGl 
c'jic atiui which involves traWmivaicn of the di3ee 
andrisktolnyhealth. 
2. 	That s ir,tcie stffs thee wW are working in 
Cnt G xment Hospital are entitled for Roepitl 

• 	 'atient CaXO allOwflCO vWe the revised orUor o.2.2a015/ 
2l/9plI(I) dated 02O2u4999 of ainiatry of Health apd 

• 	 Paiiilj wit tG , t a ndiccçy c.os3d herewith for 
your kind pe

e1 
 Please. 

3i 	that a 	the *remó court Of ndia ha also 
given vexd.tct thateqj*1ity is the first principle of 
jtice" when aparticular befit is granted to ei 
loyees of one depth*nt of the Governunt of lndij the 
earns cnOt be denied to other srniiarly pled elOy 
eea of other 4eprtmeflt uder the ae Government. as 
the sta 	o! Central Go'rrmet Hospitals are getting 
the patent care all once so the sane faCilitY.maV 
also,  be granted to ma on the basia Of equa1it' as I am 
also working in Central Governrnt Hospital(B) .CCPY 
encOsed herewith for your kind perusal please. 

• it is therefore reqated,hospital patient care 
• -- 	&lowance may kindly be granted to mv#as per aftissible 

• 	 revised rates 1 ike the other stiffs working in Central 
• 	 C overnmxt hospital Wlease. 

• 	 • 

 

For the act of your kindness I shall evr remain 
I 

grateful to you $ ir. 

ours fithfi1y 
cv'. 	: 

04tov3t) ov- 

( 



Subject; 	Lcgucst for ,.graiit of Ilosjl;j 

The Deputy Inspector Gcncial, 
Training CCUEIC SSB, Salonh[)aii 

[ Through  Proper Channel j 

54  

!iceLiticffl (, 

/ 
/ 

~V411  

7 Y 477 ) 

Name, . . . 

Designation 	&m? ?'Cö?J. 

Sir, 

With reference to your Memo N o ."f CS/I 115th 
PC/2000/i 1363 dacd 1109.2002, I would like  to 

 bring the following to your kind notice for favour Of your kind cousidcratioii to accord Sanction of hospital 
patient care allowancc/patjcjit care allowance to the pra-medjcal staff of SSB i rom the competent authorit)1 at your earliest (' 011 veniclice please. 

The Governiient of India order as desrcd vide para-2 of the above mentioned 
Memo is enclpsed herewith for favour of further fleccssary action please. 

in this connection further I would like to bring to your kind nuice that tJi iU(cu No, 27012/PV7000PFIV dated 08,09.2000 issued by 
the Director (Police Finnnce, cop',' enclosed) to all the DG's of all Security orgaizi[j1 except the Diicctorate SSB, Cabiiict Speretarjat since this organizatjoi 

was not under (lie MJ1.A.. Now our organizahioii is included 
under the M1 so Hospital patient Care allowance! Patient Care allowance is \'Cry iiucli 
entitled to th6 para-niedicat staff of SSB as like others sccurity/poIjcc 

organization under MHA. 

Therefore I would like to I'cqucs( l)r your kind Sy:npa1Iic IC ad iui SU hnt lie said allowancccaii be extended to i;1C, 

For (lie act of your xcci1eiicy, I shall be evver giateful to you sir. 

Place Salonibai 
Dated.. 	 Yours l"ai(lif'uJly ,  

V 



H 

1 
T 	Dirctr Gr1 (ssB ) 
IfleJ' 	 Afjr 

tw Dcihj...j 100668  

( ibj:uth Pipr Chrr1) 

a. rsp &ct •;znd h!.mble subisin I bçj 
fr f &vaur of your kindsi 'ymw p.tht:; 

:. "• 	 .. .j 2,'i.zt1. n p .i.  

.'- 	 That 	2 	i$rk2.ng, ; Z t 	
• 

&' t€.nty' five(2) bdi vd,  n'' 
c.bt.n' 	ardor 	DI4Q1/93/8EA.IT 	t'c .. 

I 	 nit 	. i. t1i p1ent ef difct 
hirg ttrtd.ö,. by .. 	 under heupervii 	f Md1c. 

mich :Lnv1v4, trrE i sjefl f.cieso trid ri&k t ry 

That rsir. thS gt aff 5  ths0 whe are werkinç in 
t1. arc 	;•d f or Ispit.1 Wi, ent cr ti.1W

' 	 rovi 	28')i/'JJ93H( dtd 0290 	i ct.ry of 1411th . 1i1y W.ifre, .G.vt 9 	f. Ird.$i.. c'py 
; 	 N Ith for yow!z kitd prp1cs 

That. sir, 'honaur e ble, justtp,, Central Athir 
'drbadbr,ch 	do .ci.or d€ciJ n tht 

sttf I WerkinO ir thcz hspt1 unckr the Cr 1 itr 1 	rvc' 	 hr pra9.r±1itary hospt.Ll/ I 
'witliLed fbr hciit,1 ptientcare 11c 	 / 

4 0. 	That 6.tr: I hzve not b,er gvn night duty a , wr :  dkallwrc 

That 1r thc. 	te ' Crt .ef. India ht5 I :3Q '.V• 
rdict that 	.Fu1itv is thc iisprincip1. of jut&c, 

u 	 ben*fit izjraritcd t •p1eyee  r U' Ccwt 'i J ii 	 cEarflut be cm .-d t o  r1l 	1-4 Iys 	ztr 	rtant unde•th 
ntr.1 	h 	 and: par 	litzry 	1 t. 1/ 

ro 	ttnq th pti t(1-1pita1) care ry 	br granted to rc en the 
I 	 Ur'it h ospital $S13, under  

'[;..i. 	 £;- !.L, Copy •ncided horwi_t 	i: 
: 

it ¶ 
l'f kjflCI..' J: 	 Ckr 

' 

t: 	 f yur 	 d fvurh.L. n; 
i:'' I 	 245r qratfU1 to yu 31r9  

nibrj 

th A:i .i' f '200i 

~l ~1- ~Sl 
iH.U q ASH cafA.-iiv6i'). 

PH/412 4//JCST. 

1 	 • 

J 	,, 
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ma Doputy £ ct;o 	P. 

it 

S 	 * 
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thc) 1. 	uj'j 	 tzf th Grtr3i 'ow;, 	1t1sfD1. 	 t• 
UCf4 	c: 2937 rid :1on.•t.'U.v; 	:'.c :;.L 

In rri1tty 
ivr;ti.inr th 

I 	 : 	 • 	 'j 11 

	

tt1 	
•, 	

- 
and r.;tjLy to 	it  

'n2 LLtr' of Nano  
Li 	 C3 'tL 	LcLz Ii')h.': c 

fli .rofor 
to 	31dC t)' 	by 	WtiT1 hGt/. C; 

c.tji othe-Lhc X !v: t!: viy 1titvcto 
knc thc dbor ol •: 

Th nkiri y:u i te  

Ill  

£ 

0- 



.3 

(4 

' 

) 

. 	 S . 	 • 	 _ 	 •. 	 . 	 .. 	
: 

' 	'rHE CENTaL JDMINISTRATIVERX3fJNAL IffDERAB 

	

OA. 1245/94. 	 v 

1 1L 	 DtofJudaemert27 

Betweens- 	, 

V.M.Joy 
• 	 . 	 .'• ...........................- 

S.A.kas, 	• 	:. 	•- 	•. 	. 	•.• • . 	3, 	 •App1icarits. ......... 
• • 	

•'; (All reworking .Lfl the2id Bse 	/8 
Hospitaibentr1 Re.erve1:Poljce  

	

•,..: Force,Hyderabd-5,i .: 	 F 	. to  . 	. 	• 	 •'• 	., 	 • 	k.° 

Vs. 	.......... 	 ... 	. 	 • 	•- 

5. The Union of inT, rep.by ita 
-. of Home Affairs, North Block,New 	 4_ 

The Uriion ofIndia, rep.by  itsSecretaxy.Miflistr>.j,,. r; .. 
of Health & Family Welfare, New Delhi.  

-3. The Director General of Police, Centr4 .Resee. 
• •J-• 	Police. Force,' CGO .Conplex, Lodi  
'4.The':Insp&jto General' of- Poljce,Centra. Resee. 

Poljc'e Forceoad.No.121  Banjara 11i118,H 	rabac1 

The Ci 	ki,.c.al C:f...cer, Lfl-B5 H8)Jt1jCentra1, 'r 

	

Police Force,Hyckraba&.5. 	 LUt 1 	'-fl, 
4,• 	Rondents. 1 	

1 	' 

I 

Counse 1 or the Applicants 
• 	 ........... 	.....',••.• 	.......... • 	 • 	 • 	 • 

Counsel for the Re ondentst Mr. N.R,Deva. 'aj ,Sr.sç 

1IO'BL t4IY1JSTIC3 VoNEELAD.r 
— 	HO'BL SHR 	 plIT 

a 	 , 	
I 



CA.1245/94 S 	

: 

u d'g p,bent 

( As per Hon rr.  R. Rangarajan, Peber(Adazn.) ) 	-, 

Hcard-5ri 3.V. Prasad, learned counsel rorths 

3pplicanta and Sri N.R. D.varaj, learned counsel for 

the z'eapondnta. 

2, 	Ther, are three appliiants in this CA, who are 

working as para-iiedicai etff tsndr, .5,the first 

' applicant being a chowkid*z', They tiled this CA for $ 

direction to the respondent. to p.ay patient gaze allow. 

-anca of Rs.70/- p.o. as i is being paid to pars-

aedical .tatf in the hc,spjta].e 'ijndar the Central Govern-

t'nt Health Scheis (CcHs) 0  3imer claim use aada ifl 

CA.122/89 on the fibo? Gauhati Bench of Central 

- :3 Zt 	ncic therein tüt 

(PeraQodica1 otef 	the hospitals gttached te CRP 

also efltit1d to patient cars alrouanc, t'rc,e lrl0U6 

011Ouiflg the said ivawant 	chi. Bench alec gave 

Similar direction 	' the applicata in CA 65/90 and 
777- ether 0*8. 

3. 	
This Bench also disposed of DA.15q44 and 15Lj94 on 

r .17-3-94 folloijjng the diXctj', given in the above CAs, 

f4iven in CA.150/94j5 to the effect that the' 

•pplict in that CA are entitled for patient care 

lloance with arr,ct from 1-4-1987 and they are also 
entitled to 	c3ht 	411 0 14ance and riak 5llajnca and 
it the night wait 011owanas or the tiak ull. , ance was 

• 2. 



	

0 	 (e\ 

• 	 2 
- 	 '.•• 	 .•' 

already given to the appliC 3nts therein the cane .. 

h'8 to ba edjustud from aut or the paymaflt$ •' to 

be paid as per-this order. 

An.  the ap plicants'in this CA are 	 t.srly 

situeted aa the applicants i n LSA.15U/94 

roaz'on to cdv-.rt from that judgerent mercin :bothor: 

ai partios. 

In the tu1, te respondents are diracted..toL. 	t.' 

pay the psti.int case allowance to!tha applicants in. 	 . 

~ ' thla QI ujth .rract from 1-4-1987 and they, are entit]Jd 

to night wait allowance and the reek allowIflc e and.'ir.tj.u:; 

the flight wait allouance.er the lick alloJaneewea 	1t.r. 

already given to the applicants the some haa.tobe 

11 .adSustad from out of the amounts to be paid 6I.Por t th. 

ardsr •  

Tire;- t'or compliancc. 	fou: montha frarw.the 'data  
of reaipt of copy of this ardor. 

The CA is ordered 4ccordingl .  No coste.// 
-. 

...................... . . ...... ... ...............

1  COURT OFFC 

• 	L C 

,, 	r41-.rt(1t 
1 HybE1A.Dk1) 	I'.0 

I ......... 

0• 

1. Secretary, Ministry of H3me Affairs 	•. ... 	 . ....... ek Nor-tb BlOCk,New Dlht 

3. 	

0' 	it} & r il?e1fre , 
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r4o.......... ............ 	. . .... .................... ........... 

4-ti, Appellant L.1  
• 	 0 	 Ponr 

—Versus- 

listrict 

iI 

t2.'A 	 _____ 

Onbehlf 	of............................................................................................................ 
Know all men by these presents that the above naped.............4..LY................. 

do hereby noninate, constitute, and appoint Shri....j.. t.M.... 
Advocate and skich of the undermentioned Advocates as (shall accif this Vakalatnama to be my/our true and 
lawful Advocate to appear and act for me/us in the matter noted above and in connection therewith and for that 

pm-pose to co aIFI  acts whatsoever in that connection including deposition or drawing money, filing in or taking our 

papers, deecs• of,  composition, etc. for me/us. and on my/our behalf and I/We agree to ratify and confirm all acts 

so done by ~thei j said Adovate as mine/ours to all intents and purposes In case of nonpayment of the stipulated 

	

• fee in full no A1vocate will be bound to° appear or act on my/our behalf. 	• 	 • 	 S  

	

In wi6ess whereof I/We hereunto set my/our hand this the......... 	......dayof.... C4)..2QO4 

• 	••••.• 	 •.. 	 • 	 • 	 •• 	

• 	 •/ 	 = 

ADVOCATES 
• 	

• Sn Pabinç1r Nâh Sarma 	• Sri Sujit Kr. Mazumdar Sri Joginder Singh 
• • 	 Sri Bharat 4h. bS 	• Md. Fayezur Rahman Sri Vijoy Kumar Dewan 

Sri Nirendr4Mhan Lahiri Sri Hareswar Das Sri Dipak Ranjan Guha 
• 	Sri Trailokyâ Nth Phukan Md. Harunár Rashid 	• Sri Karnalesh Sarmã 

• 	Sn Nathmal Sh4na Sri Salendra N. Medhi Sri Nabin Ch. Das 
• 	 • 	 Sri Bishnu KinkAr Goswami Sri Suresh Ch. Choudhumy Md. Danishur Rabman 

• • 	 Sri Madan hal iaijatya Md. Junaid Ahmed Sri Chandi Charan Deka 
• 	Sri Jyoti Pral4ish Bhattacharjee Sri Nagendra Nath Saikia Sri Shyam Sunder Sharma 

Sri Kishorilal J4 Sri Rohini Kr. Mazumdar Sri Bhubaneshwar Bujarbarua 
• 	Sri Pradyot Bijor Das 	• Sn Dwijesh Ch. Choudhury Sri Bishu Ranjari Dey 

Sri Sailendre K Barua Sri Ramesh Ch. Kalita Sri Dulan Ch. Nath 
Sn Bhairab h Sarma Sn Anil RataiT Barthakur Sn Bhargav Choudhury 

• 	 Sn Dthp Kr. • Hsaika 	• Sn Alok Kumar Roy 	• Sn Gokul Ch. Goswami 

• Md. Rahim • Baksh 	• 	 • Sri Krishna Dewan 	. Sri Ramawatar Sarma • 

Sri Suchenda Iath Bhuyan Sn Madhab Cb Barua Sn Prabin Kurnar Das 
• 	 • 	

• Sri Bansi Rani Das 	• Sri Jatindra M9han Choudhury Sri Rabindra Nath Malakar 
• Sri BirendraKr.Choudhury Sri Rohini Kumar Das Sri Khagendra Ch. Mahanta 

• 	. 	
• Sri Pratap (h. • It)eka Sri Sukanta Kr. Patil • Sri Birendra Kr. Samia 

• 	

• Sri Deba Kuniar Bbamtachaiya Sri Pradip Kr. Choudhury Sri Kshirod Kr. Choudhury 
• 	

• Sri Ninnale4lu CIhakraborty Sri Janardan Das 	• Sri Prafulla Ch. Gayan 
• 	Sri Ku1ara\jin P 1athak 	. Sri Madhabarida. Sarma Pathak Sri Madhab Lahkar 

• 	Sri Girija KntaDas • Sri Satya Narain Kejriwal Sri Dalim Pathak 
• 	• 	Sri Prabhat h. tSarina Sri Lalit Mohan Kshetri Sri Jyotish Ch. Barman 

• 	 Sri Dhanajit Kr. 1FaIukdar Sri Satyendra Pd. Deka Dr. Achyut Kr. Goswami Thakuria 

• Sri Debendr Nàth Das Sri Labanya Malla Barua Sri Mukul Ch. Bhuyan 

A.K.Md. Enamul Hoque 
SriTàrunS.Lahkar S  
SriUttam Ch. Nath 	• 

SriBaikuntha Sarma 
Sri Hari Kanta Deka 
Sri Praniode Ch. Sarma Banma. 
Sri Mahesh Coomar Garodia 
Sri Mani RámBora 
Sri Jadav Ch. Deka • 

Dr. Nalini Kanta Deka 
Syed Ikram Rasul 
Sri Jitencira Kr. Das • • 

5ri Nirad Kr. Das • 

Sri Shanti Lal Jam S 
• 

Sri Tara Ch. Majumder 
Sri Akon Ch. Saikia • 

Sri Pradip Kr. Kalita 
Sri Hem K. Sarma • 

Sri Tarun Ch. Sarma 
Sri Sanjib Ch. Chakráborty 
Sn Kishanlal Agarwal 
Sri Byomkesh Basu • 

Sri Kiran Kr. Bhatra 
Sri Nani Gopal Debroy 
Sri Gopal Behari Das 
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Sri Nilamoni Goswami 
Sri Mahendra Ch. Kalita 
Dr. Haren Das 
Abdul Khaleque 
Abdus Samad Choudhury 
Sri Vikram Kr. Dewan 
Md. Pajiruddin Abmed 
Sri Narayan Ch. Sarma 
Sri Bhaben Bhushan Narzary 
Sri Krishna Sinha 
Sri Jiten Dutta 
Sri Hirendra N. Sarma 
Sri Gopi N. Mahanta 
Sri Lakshapati Sharma 
Sri PramothMohan Dastidar 
Sri Lakheswar Kataki 
Sri Ramesh Kr. Jam 
Md. Barkat Ullah 
Md. Samnur Au 
Sri Gautam kr. Bhattachara 
Sri Gunindra Nath Kakati 
Sri Harekrishna Deka 
Sri Durga K. Sharma 
Sri Bhagaban Ch. Das 
Jonab Ali Ahmed 
Sri Kanak Ch. Sut. 
Md.Akdas All Mir 
Sri Laksheswar Talukdar 
Md.Julphikor Mi 
Sri Gurumoorthy (lopal -. 
Sri Lohit Ch. Kalita 
Sri Sailendra.Nath Choudhury 
Sri Rainadhar Lali 
Md. Faiznur All 
Sri Dhiren Barua 
Sri Sailendra Kr. Barkataki 
Sri Shyam Sundar Agàrwal 
Sri Ganesh Ch. Nath 
Sri Pradip Kr. Gogoi 
Sri Pradip Khataniar 
Sri Ramchandra Saikia 
Sri Chakradhar Goswami 
Sri Bipin Ch. Dekà 
Sri Singeshwar p. Roy 
Sri Paramananda Choudhur 
Sri Ramlal Yadav 
Sri Pranab Kr. Sarma 
Ms. Kalpana Yadav 
Sri Mahendra N. Das 
Md.Nurul Islam 
Sri Mridula Barkakaty 
Sri Nagen Barman 
sri Dindayal Agarwala 
Sri Kamal Agarwal 
Md. Kashem Ali Sheikh 
Md. AbdulKàiim Mi 
Sn Tatun Sen Deka 
Sri Nilamani Sen Deka 
Sri Balindra N. Sarma 
Sri Ramesh Kr. Jalan 
Dr. Bimal Kumar Baishya 
Sri Lohit Mahanta 
Sn Dilip Kr. Das 
Sri Anil Kr. Bhattachaiyya 
Sri Bhabesh Ch. Talukdar 

Sri Atul Ch. Sarma 
Sri Dimbeswar Talukdar 
Sri Joy Prakash Sharma 
Sri Kishori Prasad Sarma 
Md. Hamidur Rahman 
Sri Kailash Chand Sikhwal 
Sri Dilip Kumar Deka 
Ms. Kuntala Deka 
Sri Ram Chandra Sancheti 
Sri Santosh Kr. Tewari 
Sri Dip Barua 
Sri Dayal Ch. Barman 
Sri Bhairab Ch. Das 
Sri Ajit Ch. Mahanta 
Sri Martuz Mi Ahmed 
Sri Brajendra N. Das 
Sri Bhubaneswar Kalita 
Sn Chandan Kumar Bhowimk 
Sri Pulin Ch. Goswami 
Sn Jogendralal Sarkar 
Sri Atul Ch. Sarma 
Sri Ramavtar Sharma 
Ms. Ruma Bardoloi 
Sri Ahmed Au 
Sri Balo Ram Hazanka 
Sri Kamal Nayak 
Sri Rajen Choudhuiy 
Sri Jnan Chandra Nath 
Sri Sarbannanda Kalita 
Sri Bailcuntha Nath Thakuria 
Sri Dharanidhar Neog 
Sri Ram Kumar Seal 
Sri Himangshu Das 
Sri Rizwanur Rahman 
Sri Badan Ch. Barua 
Sri Jyoti Prasad Bora 
Sri Rabindra P..Singh 
Sri Dilip Kr. Mahanta 
Sri Bhubaneswar Sarma 
Sri Sukumar Sarma 
Sri Abdul Sattar 
Sri Aiabindra Kalita 
Mrs. Niva Sarma Thakuria 
Sn Girin Das 
Sri Dandi Nath Choudhury 
Sri Mazmal Hoque 
Sri Kalpana Bhagawati 
Sri Gautam Ch. Kalita 
Sri Narendra Nath Karmakar 
Sri Ashok Kr. Jam 
Sri Soneswar Das 
Sri Amàr Chandra Bora 
Md. Ziaul Kamar 
Md. Shirazul H. Saikia 
Sri Karuna K. Bannan 
Sri Nivedita Borgohain 
Sri Dhananjoy Saha 
Sri Manoranjan Das 
Sri Banti Chaudhury Kakati 
Ms. Minati Saikia 
Sri Pradip Sen Deka 
Sri Billal Hussain 
Sri Pritam K. Nag 
Sri Sushi! K. Das 
Sri Rabindra Nath Mazumdar 

Ms. Anjali Das 
Sri Hemendra Kr. Goswami 
Sri Bijan Kr. Mahajan 
Sri Anirit Kr. Phukan 
Sri Jagadish Sharma 
Sri Baharul Islam 
Sri Kamaleswar Barman 
Sri Hashibur Rabman 
Sri Padmadhar Upadhyaya 
Ms. Renuka Kakati 
Sri Pradip Kr. Sarma 
Sri Sanjib Kr. Choudhury 
Sri Pankaj Kr. Barman 
Sri Ritumoni Bora 
Sri Brajendra Kr. Talukdar 
Sri Gobinda La! 
Sri Ashok Kr. Bora 
Sri Jitendra Nath Barman 
Sri Tarun Ch. Chutia 
Sri Bhaskaijyoti Dutta 
Sri Pabitrapran Saikia 
Ms. Aparna Neog 
Bharadwaj Sri Mrinal Choudhuiy 
Sri Monomohan Talukdar 
Sri Paresh Ch. Mazumdar 
Sri Dhiren Kalita 
Md. Nakibur Zaman 
Sri Satya Narayan Devnath 
Sri Bhupen Ch. Bhattacharya 
Sri Jyotsnamoyee Choudhury 
Sri Swarifa Aftab Saikia 
Ms. Padumi Talukdar 
Sri Mahendra Kr. Jam 
Sri Chandra Kanta Talukdar 
Sri Naren Sarma 
Sri Thaneswar Sanna 
Ms. Rekhashree Das 
Sri Singhanad Choudhuiy 
Md. Sikdar Abul Kashem 
Md. Ashan Au 
Md. Zakir Hussain 
Sri Dhananjay Bayan 
Sri Rajdeep Kr. Saikia 
Suchandra N. Kalita 
Sri Ratna K. Malakar 
Sri Biraj Kr. Chaudhury 
Md. Joshimuddin Ahmed 
Md. Aftab Alam 
Sri Tapan Kwnar Das 
Md. Sazzad Zahir 
Sri Sailendra Das 
Sri Kumud Kr. Singh 
Sri Keshab Kr. Barua 
Sri Paresh Ch. Roymedhi 
Quazi Syed Kutubuddin 
Sri Achinta Sharma 
Sri Mahesh Ch. Das 
Sri Nabasish Chakrabarty 
Sri Kedar Prasad Maheswari 
Md. Nazimuddin Ahmed 
Md. Mokibor Rahrnan 
Sri Mrinal Kr. Choudhury 
Sri Chinmoy Choudhury 
Sri Binod Kumar Jam 
Sri Trailokys Das 

Ms. Ruprekha Sarma 
Dr. Pabitra Kr. Choudhury 
Sri Nirmali Choudhuiy 
Ms. Suprity Brahma Chowdhury 
Sri Panchananda Bhatta 
Sri Dulal Ch. Kath Hazarika 
Sri Dileep Kr. Kothari 
Ms. Madhuri Singh 
Sri JaiRamGiri 
Sri Subrata Roy. 
Sri Ranu Pathak Borah 
Sri Arundhati Baruah 
Sri Debabrata Saha 
Sri Santwana Choudhury 
Sri Pranati Talukdar 
Sri Rama Sarkar 
Sn Shefali Das 
Sri Anjana Gogoi 
Sri Paresh Kalita 
Sri Rudra Hazanka 
Sri Sikha Devi 
Sri Rajeswar Sarma 
Sri Satyen Sarma 
Sri Sunil Kumar Jam 
Sri Ujjal Bhuyan 
Sri Stuti Deka l3arua 
Sri Angsuman Chakraborti 
Sri Bhabani (2haran Sarma 
Sri Rina Bhattacharyya 
Sri Jyotinnay Roy. 
Sri Ashim Kr. Barua 
Syed Imdad Rasul 
Sri Sudaina Chouhan 
Sri Nekib Ullah 
Sri Jayanta Kr. Mira 
Sri Kalyan Bhattacharyya 
Sri Malabika Talukdar 
Sri Ranjit Kr. Bhuyan 
Sri Basdeo Prasad 
Sri Hiralal Talukdar 
Sri Santanu Bharali 
Sri Santanu Sen 
Sri Matilal Dutta 
Sri Vijoy Kr. Chopra 
Sri Sanjit Shil 
Sri Biraj Mohan Chakraborty 
Sri Gopal Ch. Deka 
Sri Dilip Kumar Nath 
Sri Sanjeev Kumar Lahkar 
Sri Satya Bharali 
Sri Tarini Kumar Das 
Sri Pallab Kataki 
Sri Krishna Pathak 
Sn Giyasuddin Abmad 
Sri Altaf H. MulIah 
Sri Narendra Nath Tha 
Sri Subrata Debthakur 
Sri Anowara Begum 
Sri Jawahar Singh 
Sri Shyem Kr. Singh 
Sri Ranjit Choudhury 
Sri Hironmoy Karmakar 
Sri Dilip Kr. Jani (1) 
Sri Dilip Kr. Choudhuiy 
Sri Ujjwal Das 
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Sri Suash Ch. : Keyal Sri Anowara Begam Sri Alaka Devi Miss Sabina Yasmin 
Sri Makib Thlukdar Sri Sunil Agarwal Sri Narayan Chandra Das Sri Kalyan R Surana 
Sri Binod K4 Bora Miss Neera Devi Goswami Sri Dulal Talukdar Sri Kamini Sarma 
Md. Jyotsna Ali Sri Gopal Chokhani Sri Rita Das Sri Nibedita Tamuly Nath 
Sri Masud Ali Sri Nava kumar Kalita Sri Tulu Devee Sri Kabita Pathak Ojah 
Sri Kalyan Chou1huiy Sri Nripen Mazumdar Sri Maman Deka Sri Lina Barua 
Sn Pradip Ki. Konwar Sri Banani Naha 	• Miss Anjali Das (2) Smti Eva Kakoti 
Sri Girindra Kr. Thakuria Sri Anjana Dutta Sri Harendra Nath Thakuria Sri Farida Begum 
Sri Amitav Thakuria Sri Juri Devi Sri Alpana Devi Sri Tilak Rajbanshi 
Sri Bijan Kalita Syeda IlmaAra Begum Ms. Jarina Haque Choudhury Sri Manorama Kumari 
Sri Tankeswar Deka Sri Pranab Talukdar ha Das Md Khalilur Rahman 
Sri Jakir Ojah Sri Bhikhari Tha Sri Pranjit Talukdar Sri Nayan Shankar Barua 
Sri Bhuban Ch. Barooah Sri Hiralal Maurya Md. Deraj Khan Sri Joy Prakash Chauhan 
Sri Mumtaz Begum Sri Manik Ali Ahmed Sri Anita Sharma Miss Rumi Devi 
Ms. Bijoy Lakshrni Talukdar Sri Pompa Chakrabarty Md Arfan Ali Mrs. Aparajita Sarina 
Sri Gokul KrJ Medhi Md. Abu Alfarid Begum Raushan Am Sultana Syeda Mehbuba Rabman 
Sri Sadhan Kálita Sri Tara Prasad Mazumdar Sri Nripen Ch. Das Sri Krishna Das 
Sri Jagat Barua Sri Parág Kanti Dutta Sri Sashin Ch. Nath Sri Akkas Uddin Ahmed 
Sri Krishna N. Sharma Mrs. Tarifa Begum Sri Pankaj Kr. Poddar Sri Lalan Prasad Thakuria 
Sri Madhab P. Sárma Mrs. Niranda Dutta Sarma Sri Jagadish Thakuria Sri Zakiror Rahman 
Md. Aminul Ahrned Sri Paramesh Ch. Das Sri Bhupen Mazumdar Sri Ananta Ram Medhi 
Sri Kula Prasad Oogoi Smti. Ama Das Sri Ashish Kr Dey Sri Bimal Kr. Das 
Sri Baharun Saikia Md. Kuddus Sri Puranjoy Barua Sri Anju Ara Begum 
Sri Dilip P. Datta Sri Murari Pandit Sri Debajit Bhattacharyya Sri Himadri Mali Rajbonshi 
Sri Hemanta Kr. Saikia Sri Bhaskar Kumar Das Sri Rishiraj Sarma Sri Ranjana Thakuri 
Sri Dipak Kr. Das Sri Tilak Chandra Thakuria Sri Shyam Barua Sri Makibul Haque 
Sri Golok Ch. Kálita Sri Narendra N. Deka Sri Padma Lochan Das Sri Jogesh Bhattacharya 
Sri Soneswar Barman Dr. Bishnu Pr. Chaudhury Sri Simanta Deka Sri Chandra Kr. Nath 
Sri Mina Ram Bbarali Sri Dipa Rani Deka Sri Sanjoy Sarma Sri Biraj Kr. Dutta 
Sri Debajit Kr. Sarma Sri Prasanta Kr. Deka Sri Robin Kr. Medhi Sri Pratim Kr. Chakraborty 
Sri Madhab Ch. Kalita Sri Al-Moijia Sultana Sri Rupjyoti Das Sri Alal Uddin Ahmed 
Sri Sondeep Deb Roy Sri Dilip Kr. Jam 	(2) Sri Anamika Gupta Miss Lipika Kalita 
Sri Jun Sarmã Sri Bhabesh Barman Sri Nanima Das Sri Prahiad Kr Brahma 
Sri Jayanta Sanna Sri Motin Ud-din Ahmed Sri Malabika Talukdar (2) Sri Biswajit Bhattachryya 
Sri Dilip Kr. Barman Sri Biplab Kr. Sarma Sri AshitBiswas Sri Dipok Kr. Kalita 
Sri Pranab Kalita Sri Sushil Kr. Singli Sri Achyut Kr. Bharali Sri Satya NarayanNath 
Sri Hiramnoyee Sarma Sri Debjani Seal Sri Dinesh Agarwal Miss Lalita Bora 
Sri Anjali Sarrna Sri Parashmani Devi Sri Gajanand Sahewalla Sri Sana ChowbaSingha 
Sri Aparna Dcvi Goswami Sri Manju Dutta Sri Apurba Kr. Sarma Md Abubakkar Siddique 
Sri Amal Kr. Barüa Sri Kailash Ch. Sanna Sri Cittaranjan Barman Sri Rumi Kumari Kalita 
Ms. Indira Kur Sri Pallavi Barua Sri Anuj Sinha Roy Sri Dhiren Das 
Sri Narayan Ch. Kalita Sri Ajungla Aier Sri Tutumoni Dev Goswami Sri Dipak Kr. Barua 
Sri Sabita Bhuyan Sri Manju Deka Sri Dilip Ch. Kalita Sri Shikha Rani Das 
Sri Ganesh Ch. I)as Ahmed Nekibuez Zaman Sri Gitanjali Sarma Sri Rita Joshi 
Miss Jonah Dka Ms. Eva Saikia Mrs. Anita Roy Md. Ramjan Ali Ahmed 
Sri Dihip Kr. Borah SriPranati B. Hatikakoti Miss Nabasmita Gogoi Sri Chandra Mohan Das 
Shah Syed Sathadur Rahman Sri Trailokya Gohain Bama Sri Bidyut Rajkhowa Sri Bhaben Chandra Kahita 
Sri Hirak Kr. Baruah Sri Sabitri Das Baruá Sri Nilayananda Dutta Miss Archana Das 
Sri Islamuddin Ahmed Sri Nalini Kanta Sarma Barua Sri Gitika Medhi Md Baharul Islam 
Sri Jayanta Kr. Das SriTailendra Nath Das Sri Dinesh Ch Kahita Mrs. Pranita Pathak 
Md. Fajal Au Sri Hemanta Kr. Das Sri Pranab Chakrabarty Miss Rajita Sarma 
Miss Indrani Chetia Md. Rekibuddin Ahthed 	' Sri Santanu Bhattacharyya Sri Abani Deka 
Sri Rohim S. Baruah Md. Jiaur Rahman Sri Kanhaya Lal Gaupta Sri Mahesh Kr. Sah. 
Ms. Archana Kri, Das Mrs. Babita Dutta Das Sri Mitali Gogoi Miss Jaya Singh 
Sri Jagadish Ch. (aur Sri Utpal Das Sri Manash Pratirn Barua Miss Jyotsna Mudoi 
Sri Kamini Kamal Bhuyan Miss Manjuli Dev Sri Biraj Sarma Sri Kushamani Nath 
Sri Chandana Sengupta Sri Runu Kumar Barua Sri Satyajeet Sarma Miss Ivalina Deka 
Sri Bhaskaijydti Das Sri Bibekananda Das Sri Pranab Talukdar Sri Prabal Kataki. 
Sri Jeuti Choudhuiy Sri Rubul Buragohain Sri Shyamal Kamal Paul Sri Jatin Kalita 
Sri Mrinal Kahita Sri Ugra Kanta Thakuria Sri Gautam Bikash Das Sri Rna Sarkár 
Sri Bhaskar Dev Konwar Sri Krishna Kanta Mahanta Sri Sushanta Das Sri Sukhbindar Kaur 
Sri Krishna Kant Mour Sri Bhikhani Chand Agarwal Miss Aparna Dcv Sri Archana Dutta 
Sri Prakash Sarmàh Sti Brajendra Mohan Choudhury Sri Banasree Neog Deka Sri Kalpana Deka 
Sri Suresh Kr. Bhatra Miss Swagata Das Sri Zehadul Islam Ansari Sri Jeuti Kalita 
Sri Pushpa Prashad Das Sri Onkarmal Mahesree Sri Lutfur Rahman Sri Nirmal Sarma 
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Syed Majnuru-ddin Ahmed Madhusmita Goswami Sri Khanindra Mazumdar Sri Hemen Nath 
Sri Najrul Islam Chaudhury Sn Puma Ch. Sarma Sri Dhiraj Kr. Gupta Sn Trailokya Baishya 
Sri Abhijit Kalita Sri Dhrubajyoti Sarma Sri Hitesh Rajbongshi Sri Tridib Ranjan Das 
Sri Pankaj Kr. Sarma Miss Hira Devi Sri Paresh Chandra Deka Sri Utpal Das 
Sri Punya Lata Sarma Sri Sarbeswar Deka Sri Biswa Jyoti Khataniar Sri Jatindra Nath Neog 
Sri Lakhimoni Saikia Miss Shewali Das Miss Neeta Talukdar Pratibha Deka 
Sri Monoranjan Das (2) Miss Jahanara Begum Sri Sisir Kumar Kakati Sri Manmohan Talukdar (2) 
Mrs Meera Hazarika Bora Sri Anjan Kumar Nath Sri Kumaresh Das Jaisri Talukdar 
Miss Mira Kalita Miss Ashma Barbhuyan Merina Khan Sri Minakshi Talukdar 
Sri Reshma Begum Sri Murulj Dhar Deka Barasa Deka Sri Bikram Sarma 
Sri Priti Rekha Barua Sri Bhupen Ch. Thakuria Sri Mahananda Sarma Sri Gopi Kanta Medhi 
Sri Abdul Mannaf Sri Ranjit Kr. Sarma Talat Hamid Hazarika Sri Baijayanti Barpatra Gohai 
Sri Sankar Kumar Das Sri Kush Ram Bora Pragati Das Sn Karabi Choudhury 
Sri Sewali Kalita Sri Sisir Kumar Sarma Jitamani Devi Md. Sabedul Islam Ahmed 
Sri Swapna Dcvi Sri Bijoy Kumar Barman Sri Utpal Pathak Sri Simanta Deka (2) 
Sri Chayanika Devi Sri Sheeladitya Miss Panda Abmed Bhuyan Md. Jakir Hussain Khan 
Sri Hemanta Kr. Sarma Miss Mina Mahanta Sri Chandan Kumar Barua Sri Srabani Das 
Miss Bhabani Deka Mrs Anupama Roy Trishna Kalita Sri Pranati Das 
Sn Mitali Das Miss Ijumoni Thakuria Mrs. Nawanita Das Barmar Sultan Sahidur Rahman 
Sn Anita Medhi Sri Pranab Choudbuiy Sri Partha Chaudhury Mridusmita Haloi 
Sri Sushil Kr. Sarma Sn Rákesh Kumar Mour Miss Nandita Deka Afsaruddin Choiidhuiy 
Sri Bishnu Prasad Kumar Anuradha Das Miss Gita Barua Sri Asbit Baran Roy 
Md. Rafiqur Rahman Miss Jun Kalita Sri Sanjib Kumar Jain Utpal Kumar Kalita 
Sri Nageswar Das Srilndu Bhushan Kakati Sri Doli Medhi Miss Jahnabi Das 
Abida Rahman Hazanká Miss Krishnasmita Nath Md Ritazuddin Ahmed Anup Ojah 
Md. Shajahan Ahnied Sri Manash Garodia Mrs. Reema Chakraborty Sri Krishna Brahma 
Md. Abdus Sabur Akand Sri Gungoon Talukdar Miss Murchana Sarma Basabi Das 
Bomali Bordoloi Miss Priti Rekha Dcvi Miss Rakhi Pathak Sri Ram Babu Sah 
Sn Anjan Kumar Das Miss Geetima Choudhury Parul Das Sri Anjan Jyoti Baishya 
Ranjana 13aishya Sri Mukul Chandra Talukdar Sri Bijoy Das Sri Ganesj Pegu 
Md. Akbar Ali Abmed Miss Mira Bhattacharya Miss Bini Bhattacharyya Aparajita Bhuyan 
Sri Hirumani Sarma Sri Nira Dcvi Miss Binita Kshetiy Biswajit Kumar Das 
Sri Dwipen Das Sri Suresh Singh Yadav Sri Dipika Sarma Miss Tanusree Roy 
Manju Bardoloi Sri Benudhar Nath Miss Helen Das Chandana Das 
Md. Abdul Basir Miss Manju Bharali Sri Kaushik Deka Miss Manika Konwar 
Md. Aftab Ali Mrs. Sangita Dcvi Manima Goswami Jyoti Das 
Sn Macian Taliikdar Miss. Santana Mudoi Mrs. Kabita Kalita Sri Samar Das 
Sri Sanjeev Benarjee Mrs. Hira Das Sri Arup Jyoti Rajkhowa Miss Sima Rani Dey 
Sri Arnab Jan Deka Sri Ritu 41 Baishya Saud Imdad Ahmed Sri Dhirendra Nath Kumar 
Sri Mrigen Das Md Hazrat Bhuyan Sri Dipu Baiman Sri Basanta Kumar Sarma 
Sri Prasanta Khataniar Sri Bijan Kr. Das Miss Niyati Kalita Sri Bibekananda Deka 
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Lawyers' Association, Gauhati 
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IN THE CENTRAL ADMSTTI TRIBUNAL . 

.pwM1ATI BENCH::: GUWAHATI 	 J (1 

AQZOO. 

O.A.NO.22 of2004 
,,L'• 

Humeshwar Kurmi & Others 

-Vs- 

Union of India & Others. 

In the mater of 

Written Statements submitted by 

the respondents. 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

- 	 written statement. 

(BRIEF HISTORY OF THE CASE) 

Shri Humeshwar Kunni & 5 others Group 'C' & 'D'(Non-

ministerial) Para Medical employees posted at Training Centre, SSB, 

Salonibaij, I.G. HeadQuarters, Tezpur have filed an O.A. in C.A.T.Guwahati 

praying that the applicants should be authorized Patient Care Allowance with 

effect from their respective date of joining in seMce as has been granted to 

other similarly situated persons. The Hospital Patient Care Allowance/Patient 

Care Allowance was sanctioned by the Ministry of Health and Family Welfare 

to the Group 'C' & 'D' (Non-Ministerial). Hospital employees in Central 

Government and Hospitals under the Dethi Admn. w.e.f.01.12.87. This facility 

was extended to Non-Ministerial Group 'C' & 'D' employees in similarly 

placed Hospital/Dispensaries in CPMG later on w.e.f. 08.09.2000. The SSB 

has been transferred from the Admn.control of Cabinet Secretariat to MBA 

w.e.f.15.01.2001 and after discharging duties as a Border Guarding Force and 

establishment of various units on the Indo Nepal Border, the proposal 

regarding establishment of Base HospitalsfM.I.Rooms is in process. 

Contd............ 
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PARAWISE COMMENTS: 

That with regard to the statement made in para. 1, of the 

application the respondents beg to state that the allegation leveled by the 

applicants of illegal and arbitaiy action on part of respondents are not true as 

per facts of the case. In fact the Hospital patient Care Allowance/Patient Care 

Allowance was sanctioned by the Ministry of Health and Family Welfare to 

the Group 'C' & 'D' (non-ministerial Hospital employees in Central 

Government and Hospitals under Dethi administration w.e.f.01.12.87). As the 

same was not meant for the SSB para medical staff hence the said allowance 

could not be made applicable to them. However, a proposal for scope of 

extending the same to the concerned SSB paramedical staff is in process and 

as and when final administrative decision on the same is received from, the 

concerned Ministry further action will be initiated accordingly. 

That with regard to paras 2 & 3, of the application the 

respondents beg to offer no comments. 

That with regard to the statement made in para 4 (i), of the 

application the respondents beg to state that it is matter of record. 

That with regard to the statement made in para 4 (ii), of the 

application the respondents beg to state that calls for no reply on behalf of the 

Respondents. 

That with regard to the statement made in para 4(iii), of the 

application the respondents beg to state the Administrative control of SSB has 

been transferred from Cabinet Secretariat to Ministry of Home Affairs with 

effect from 15.1.2001 and not 2002 as stated by the applicants. 

That with regard to para 4(iv), of the application the 

respondents beg to state that same as para 1 is reiterated here for the sake of 

brevity. 

Contd............ 
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That with regard to the statement made in para 4 (v), of the 

application the respondents beg to state that admitted to the extent that the 

Hospital Patient Care Allowance/Patient Care Allowance is admissible in 

Central Govt. Hospital/Dispensaries under C.G.H.S. w.e.f. 1.12.1987. 

However the facility of said allowance has been extended to the similarly 

placed staff w.e.f. 8.9.2000 in CPOs like ITBP, BSF, CRPF & Assam Rifles 

later on vide Annexure - 'A'. The proposal for authorization of Hospital 

Patient Care Allowance to Para-Medical Staff in SSB is also under process 

and decision is yet to be taken on the issue by the Competent Authority, 

That with regard to the statement made in para 4(vi), of the 

application the respondents beg to state that relaing issued of deterioration of 

health due to transmission/contagion of a disease and other risky factors for 

want of Hospital Care Allowance/Patient Care Allowance by the petitioners is 

baseless and without ha'ing account of varacity as all the concerned 

employees of SSB in the Para Medical side cadre to which the present 

petitioners belong arc serving in clean and healthy conditions. It is not only the 

SSB Para Medical Staff that are working in isolation there but all personnel of 

SSB are deployed alongwith the Para Medical Staff and every care is taken for 

the Welfare of the personnel. However, proposal for award of said allowances 

is under process and decision is yet to be taken on the issue. 

That with regard to the statement made in para 4(vii) of the 

application the respondents beg to state that an allowance does not 

automatically gets authorization to a particular organization. It has to be duly 

processed and unless and until the same is allowed/approved the same cannot 

• be granted to the individuals. The applicant by annexing Annexure 'E' to the 

O.A. are themselves clear on the issue of processing of the case by the 

Respondents. At least some time is required to process the case and obtain an 

Administrative decision of the competent authority. 

As on date the OA of the applicants is premature as fmal decision on the 

authorization of Hospital Patient Care Allowance is yet to be arrived at. 

.40 

V_ 
- Uøpector enet 
FronUer h i(t 

SasbasLra Sei 	U;i (Mu 	) 

Contd............ 



,-2 

1 

-4- 

10. 	That with regard to the statement made in paras 4 (viii) & (ix), 

of the application the respondents beg to state that on receipt of 

representations from the officials of the para medical cadre of SSB the matter 

regarding authorization of Hospital Patient Care Allowance [Patient Care 

Allowance to the Para Medical Cadre is being processed by the Department 

and a decision is yet to be arrived at. 

That with regard to the statement made in para 4 (x), of the 

application the respondents beg to state that in reply to this para has already 

been furnished in Para 4(vii) of the O.A. and the same is reiterated here for the 

sake of brevity. 	 * 

That with regard to the statement made in para 4(xi), of the 

application the respondents beg to state that the O.A. No. 1245/1994 quoted 

by the applicant does not pertains to SSB Department to which the applicants 

belong hence question of implementing the judgement as aforesaid does not 

arise. However, the subject of the allowances under reference is under active 

process for obtaining decision of the competent authority which is likely to 

consume some time as examination at various stages is to be undertaken. 

That with regard to paras 4(xii) (xiii) & (xiv) of the application 

the respondents beg to state that same as para 4(v) and 4(vii). 

That with regard to the statement made in para 5(l), of the 

application the respondents beg to state that the allegation of the applicants 

that they have been denied the facility of Hospital Patient Care 

Allowance/Patient Care Allowance is baseless as proposal for grant of 

Hospital Patient Care Allowance/Patient Care Allowance to eigible 

Group 'C' & 'D' employees working in SSB Hospitals/M.I. Rooms is already 

under consideration. The said allowance can be authonzd to them only after 

the approval of Ministry of Home Affairs/Ministry of Finance. 

That with regard to paras 5(11) & (ifi), of the application the 

respondents beg to state that same as paras 4(v) and 4 (vii). 

Contd  
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That with regard to the statement made in para 6, of the 

application the respondents beg to state that the matter is already under 

process with the competent authority and as and when the matter is finalized 

same will be intimated to the applicants accordingly. As now the O.A. is 

premature. 

That with regard to the statement made in para 7, of the 

application the respondents beg to state that calls for no reply being matter of 

record. 

• 	18. 	That with regard to the statement made in para 8, of the 

application, the respondents beg to state that as the orders of Ministry of 

Health Family Welfare relating to grant of Hospital Patient Care Allowance 

have not so far been extended to SSB Para medical staff by the Government, 

their claim for grant of the Hospital Patient Care Allowance/Patient Care 

Allowance w.e.f. joining in SSB is not justified and liable to be rejected. 

However, as the matter is already under process the applicants should await 

decision of the competent authority. 

19. 	That with regard to the statement made in paras 9 to 12, of the 

application the respondents beg to state that calls for no reply being matter of 

record. In the light of the foregoing submissions it is prayed that the instant 

O.A. be dismissed being premature as the matter is still under process and no 

final decision has been arrived at. 
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ii, 	J7  P.!, S - 	s, Inspector General, 

Frontier Headquarters, SSB, Guwahati Uzanbazar, Assam, do hereby vetify 

that the statements made in paragraph  to  

of the written statement are true to my knowledge, those made in paragraphs 

to 	being matter of records are true to my 

information derived therefrom which I believe to be true and those made in the 

rest are humble submissions before the Hon'ble Tribunal. I have not 

suppressed any material facts. 

at Guwahati. 

And I signed this veification on this 	th day of 1-112004, 

a i(cq- 
Deponent 

31;ctor eneTO 
?ont1er Hed Quwter  

Sasbasua SecUa Bi (MBA) 
GuwbatL 
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